IN THE CENTRAL ADMIIISTRATIVE TRIEUIAL, JAIFUR EEICH, JAIFUR. @
* K *
Dates of Decision: 12.3.97
OA 361/95
Heera Lal zand Prem Chand =3/o Shri Bhura Fam, ©/o V1llag~ Dodwadiyon k= Eqb,
Post Zancdiya Via Phuolera, Distt. Jaipur.

e.s Applicants

Versus
1. Tnion of India thy uqh the General Manager, Wistern Failway, Churchgate
Bombay . '
2. The Divizicnal Failway Manager, Western Railway, Jaipur.

... Respondents

- CORAM:

AON'RLE MP,SOPAL I'FISHNMNA, VICE CHATRMANL
HOW'BLE MP.O.P.SHAFMA, ADMIITISTRATIVE MEMBER.

For the Applicants eee Mr.P.FP.Mathnar, brief holder for
Mr.R.N.Mathur
Por the Respondents : cee -
O-R-D-E-R

PER.- BOM'BLE- MR GOPAL - FRIZMB, -VICE CHATEMAN

Arplicants, Hezzra Lal and Frem Chand, in thiz applicaticn u/s 15 of the
Administrative Tribunals Ack, 1935, have claimed a Jdirecticn ko the respondents
to pay provident fund, gratnity and insursance, with interezt, to them az also

for giving sppcintment to applicant 0.2 on compassiconate grounds.

2. The case of the applicante is that their father, Shri Bhura Ram, wes
enploved as Sangman .27 in the Jaipur Divieicn of the Weestern Pailway. He
was pozted at Phulerz. H: had gone bo Bombay on offisial Jduty. At Bombay, he
had fzllen ill. He vwas admitted in the hospital at Phulera in the jyear 1975
kut he disappeared thevefrom. Applicants Fhen were of tender ags. They were
brought up by their grandmcther, who 2xpived in 1931, The applicantz ars in an
extremely indigent condition and since the father of the spplicants was a
anubatantive employes of the respondents and was a sukacriker of the provident
fund, the applioants ars entitléd Lo receive the provident fund and also
inzurance monsy, if any, and gratuity etc. The applicants state that they are

alao entitlzd to gk an ex-gratia amcunt.

2. W have hasrd Mr.P.P.Mathur, hrief holder for Mr.R.N.Mathuar, counssl for
the applicants, and have perused the records )
a, It is stated ont behalf of the applicants that they want to malke a

(#gﬂgﬁ-representation in reyard to their gtzﬁvanuc o the concerned authority. This




) 3 . l 3 - ) . J
aprlication iz, thevefore, not prezeed on merits.,
5. This OA iz, therefors, dapceed of with a direstion to the respondents
tc decide the rerresentation of the applicants within & pericd of three months

N

from the Jate of its receipt providsd the arplicants make a representation

within a month of this crder. The applicants shall e fre

(]

to file & fresh GA,
if @0 advized, after any dzcizion iz taken cn their representation.

Oj J ' ’ Cd@@r—‘.‘ ;
{0.P.SHAFPMA)

(GOPAL FRISHNA)
ADMINISTRATIVE MEMBER ) VICE CHAIRMAN

VK






